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NAME OF THE COMPANY: Sh. Lokesh Anand
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Order

Ld. Counsel for the petitioner states that he shall tgke a‘i\ necessary steps to
furnish the extra copy of the petition within the shortest possible time.

K{ P.T.O.



2. On the last date of hearing, it was made clear to the appearing counsel that no
further adjournment was to be granted. However keeping in view the request made by
Shri Krishnendu Datta, Ld. Counsel for the petitioner, we accommodate for the last
time. The petitioner is directed to file second set of the Paper Book as per the
directions issued in this regard by NCLT. However, the same shall be subject to
payment of Rs. 10,000 as cost.

List for further consideration on 20.9.2016.
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